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An Act - . to  a.mend thp, . Ini.and FV;: terways Ahat laor ity oof India 
! '  : .  . . . . Act, 1985. 

E k  it enacted by Fadiament in the Forty-fourth Year of tthe,Eepublic 
, .( ( .  

- Of Xndia as follows:- 
. '  , I  

. . \ . . 

$hwt ' ': " 1. m s  Act may b d e d  the Inland Waternays Authority of Ir-dEa 
title., ( h . ~ n . d m e : ~ t )  ' Act, 19%. 

I .  . . . . . . . , . 
~m&,iioni of 2. Section 18 of the Inland Waterways Authority sf India Act, 1W 
sedikjn P6. (herdn.a£ter referred to as the principal Act) shall be omitted. 82 of 191 

3. Jn section 27 of the principal Act, in sub-section (2), the portion 
Anhem&- beginning with the words "but any jxisdietion, functions. powers er '' dutiesH and md.ing with the words "be exercised, p3fonned or discbar- 
section '17. - ged by the Authority" shall be omitted. 
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